IN THE HIGH COURT OF MADHYA
PRADESH

AT JABALPUR
BEFORE

HON'BLE SHRI JUSTICE ANAND PATHAK

ON THE 30" OF JANUARY, 2023

MISC. CRIMINAL CASE No. 61163 of 2022

BETWEEN:-

MANOJ (SHARMA) VISHWAKARMA S/O
SHRI RAVI VISHWAKARMA, AGED ABOUT
27 YEARS, OCCUPATION: STUDENT R/O
270/336  TALAB  NAVALRAI  NEW
BAIRAHNA, DISTRICT PRAYAGRAJ U.P.
(UTTAR PRADESH)

..... APPLICANT
(BY SHRI N.K. SHAH - ADVOCATE )

AND

THE STATE OF MADHYA PRADESH
THROUGH POLICE STATION SOHAGI
DISTT. REWA (MADHYA PRADESH)
..... RESPONDENT
(BY SHRI VIVEK LAKHERA - GOVERNMENT ADVOCATE)

This application coming on for admission this day, the court

passed the following:
ORDER

The applicant has filed this FIRST bail application u/S 439
Cr.P.C. for grant of bail. Applicant has been arrested on 30.09.2022,

by Police Station Sohagi Distt. Rewa in connection with Crime
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No.313/2022, for the offence punishable under Sections 8, 21, 22 of
NDPS Act and 5/13 Drugs Control Act.

It 1s the submission of learned counsel for the applicant that he is
suffering confinement since 30.09.2022 and no custodial interrogation
1s required by now. As per allegations, applicant was found in
possession of 105 bottles of cough syrup, therefore, he has been
implicated on false pretext. Looking to the period of custody and the
fact that applicant does not bear any criminal record, his case be
considered for bail. He undertakes to cooperate in investigation/trial
and will abide by all the terms and conditions as imposed by this court.
He further undertakes to perform community service to purge his
misdeeds if any and to serve National/Environmental/Social Cause.

Under these grounds, he prayed for bail.

Learned Government Advocate for the State opposed the prayer
and however, fairly submits that applicant does not bear any criminal

record.

Heard learned counsel for the parties at length and perused the

case diary.

Considering the above submissions advanced by the learned
counsel for the parties, without commenting on the merits of the case,
and as per the spirit of community service echoed in the order of
Sunita Gandharva Vs. State of M.P. reported in 2020(3) MPLJ
(Cri.) 247, the application is allowed. It is hereby directed that the

applicant shall be released on bail on his furnishing personal bond of
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Rs.50,000/- (Rupees Fifty Thousand Only) with two solvent sureties

in the like amount to the satisfaction of trial Court.

This order will remain operative subject to compliance of the

following conditions by the applicant:-

1. The applicant will comply with all the terms and conditions of

the bond executed by him;

2. The applicant will cooperate in the investigation/trial, as the

case may be;

3. The applicant will not indulge himself in extending
inducement, threat or promise to any person acquainted with the facts
of the case so as to dissuade them from disclosing such facts to the

Court or to the Police Officer, as the case may be;

4. The applicant shall not commit an offence similar to the

offence of which he 1s accused;

5. The applicant will not seek unnecessary adjournments during

the trial;

6. The applicant will not leave India without previous permission

of the trial Court/Investigating Officer, as the case may be;

7. The applicant shall not involve in any criminal activity in

future and would participate in creative pursuits.

8. The applicant shall mark his presence on first Sunday of
every month before the Police Station concerned between 10:00 am

to 2:00 pm till conclusion of the trial.
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8. It is made clear that this bail is granted once the case is
made out for bail and thereafter, direction for plantation of
saplings is given and it is not the case where a person intends to

serve social cause can be given bail without considering the merits.

Tag g U8 W R fhar o € {6 e 05 Uil @1 %A 9 ara
Ug 3T /Ut AT BT JT S AU A TS H St B qRel T b
forg 9I¢ T @1 JERR FHRAT BRI AlMG Ul JRIET I8 b | IMIGH & I8
Faed B f6 9 wIa Wit B T W, afew S U oY AT WY | ‘gErRiger
D WRI, JETAN W IaH B MIqH RV 6—8 Wie HI d /U B
TN e 9 dg & gof Refia & wa | srguem giRea & & forg,
Aed @ ReT by S @1 e 1 30 oAl & MR AR <mea & awe
gell /Uil & AT & FHI BIST TR B BRI | TN, 3FTd I ay dd &
A9 w8 H ded & ERT [AORV e @ 9He Wi Ruie uga @l

ST |

gell &1 Wi R FRET @A 3ded Bl B © difd YIaRoT &R &
HRU[ A IRAT T W 7 3R RIS U & N H A gRI s
TS el W ATURATE! Bl TOR TSl T8 BR Ahal & | FAY G Pl US|
DI WIRT SR AMded gRI Ul & Hee H b Rule Ojd & & oy
R fbar Siar € vd sfded gRT fhd T SrguTa o e Wi Rurd
oo <IrITery & |HeT U A H1E W ORI @l SR |

JERITIT H AT USl Bl @A H 3Mdad DI AR F Pl Tg Blg 9 b
JATASH DI STAT BT A o I dferd B Fhall 8 |

JMIEH Bl UAT THe & F TR 39 Ul /US] Bl A9 &I Fad=ial s,
Ife g8 37 U W Usi B E TS AT 9TS HR & HRAT ARl B, IgAT
3Md&d DI gell & YU & oY qAT Iieb YRl SR & forg 3Maegsd W de
EHRAT B |
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T e R I8 Y e wiEer yeRer @ 9k )R Ry g § a@fe
& ok [/E & AR &1 PR, Yo 6 UG & 9 TGHR 89 AR
¥ g W fBar o 9@ | aiAE § 999 oiiaa & Aaed@ ST B U
# <, |aT, 99 Td HH B UG BT Refid e B sravadar § ®ifes 98
AT Sfig 3 qerg o € o WM aRaw B R @ @ fig g
Yeifad BT JAAED 3 |

I8 AdY INee & g Wd: Iad B T SIS |aT B §WT b
SR far 17 & S Wied T

I8 YA Hadl UH & B UV P YT T BIIR died Udh AR D
HRT BT B |

It is expected from the applicant that he shall submit
photographs by downloading the mobile application (NISARG
App) prepared at the instance of High Court for monitoring the
plantation through satellite/Geo-tagging/Geo-fencing.

Application stands allowed and disposed of.

A copy of this order be sent to the trial Court concerned for

compliance and information.
Certified copy as per rules.

(ANAND PATHAK)
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